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[Authorised Engiish Tramslarion|
HARYANA GOVERNMENT
SUCIAL TUSTICE AND EMPOWERMENT DEPARTMENT
Matiffeation
The 1%9h June=, 2009

No. 5.0, 54/C.A. 56/2007/8. 322009 —In exercise of the powers confermed
by sub-section { 1) read with sub-section (2] of section 32 of the Maintenance and
Welfare of Parents and Semor Citizens Act, 2007 {Ceatral Act 56 of 2007), the
Governor of Haryana hereby mikes the fallowing rules. regulating the maimtenance
and welfare of parents and senior citizens namely ;—

CHAPTER 1
Preliminary

L (1) These rules may be called the Haryana, Mamtenance of Parente
and Senior Citizens Rules, 2009,

) They shall come into force on the dase of their notification in the
Oificial Garette,

L 1) Inthese rules, unjess the context stherwise requires,—

{2} “Act” means the Maintenance and Welfare of Parents and
Senior Citizens Act, 2007 (56 of 2007

(b} “Apphcation™ means an application made o o Tribunal
under Section 5;

{eh  “Blood relations™ in the context of a make and a female

nmate, mean father-daughter, mother-sca and brother-sister
(nid eouging);

i} “Conciligtion Officer™ means any person or representative
of an organization referred to in explanation to
sub-secticn (1) of section 5 or the Maintenance Officer
designated by the State Gayvernment under sob-section (1)
of section 18.or any other person nominated by the Tribusnal
for this purposs;

ie) “District Magisrae and Collecior” inchsdes Additonal
Dhstnct Magistrate of the Distric;

it} “Form™ mesns a form appended to these males;

(g) “Inmate”™ in relation t© an ofd age home, means o senior
citizen duly sdmitted 1o reside in such 2 home:

() “Maintensnce Officer™ means District Social We!fare Officer
of the District or any other officer squivalent 1o District
Socml Welfare Officer designased by the State Government:

Shent (mle and
COMTIMERiE M)
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{1y “Opposite party” means the party ngainst whom an
ppphication for maintenonce has been filed under section 4;

{ji "Organization™ means an aseociafion regisiered under the
Socisties Repistration Act, 186021 of [860) or any other
liw Tior time being in force;

(k) “Presding OMicer™ means an officer appointed 1o preside
over a Maintenance Tribunal referred to under
susb-gection {2) of section 7 or un Appellate Tribunal onder
sub-gaction(2) of section 15

{I} “Schedole” means a Schedule appended 10 these rales;
() “Section” means & section of the Act

in} “State Government™ means the Government of the State of
Harynna
(o) “Sab[visional Magistrate™ inclodes Additional Sab-
Thviseonal Magisirete of the Sub-Dhivision;
{21 Words and expressions wsed in these rules but not defined shall
hove the sume meanings respectively assigned to them in the Act.

CHAPTERT
Procedure for Maintenance Tribunal and Concillation Officers

Coastiration of 3 (1) Esch Tribunal shall consist of three {3) members, one of them shall
pemETAEE be official member not below the rank of Sub-Divisional Magistrate who shall be
Rl T the Chalrperson. The two non official members shall be pominsted by the Deputy
Commissioner and shall be approved and notified by the State Government from
amengst the following :—
{11 ome person from the reputed non governmental orgamization,
registered under the Societies Registration Act, 1860 (21 of
15601 tn the Disirict working for the wellare of senio
citieens; and
[i{} one persan wh is & socis] worker of repute, who has been
direcely enpgaged in welfare of senior eiizens;
g
a raputed advorate from the deerict, who has woeked in the
social welfars sector.
(2} The eowre of non-official members of the Tribunal sholl be three
Vears,
3} A non official member oF the Tribunal shall be eligible for
appoinument for a masomum of Ten terms.

{4y A ron-offcisl member may Tesign af any time by giving one
month’s: notice in writing. '
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i5) The members of the Tribunal shall be paid such travelling o
meeting allowance or honorariom of remuncration s the Stale Government miy
decide from time o time, bt this remuneration shall not be fess than Rs. SO0/ per
sining.

d (13 The Tribunal shall hodd s meeting & the phicefime Tixed by fie
Chalrperso.

{2y Office of the Tribunal shall be the office of iis Cehalrperson.

(3) Any decision taken by Chalrperson, in an smergent siidanm,
when the Tribunal-is oot sitting, shall require ratification by the Tribunal in s
nexi sitfing,

(4) The Tribunal shall take mis account the age, physical and mensal
health background, economic status of the applicant ond the children or relatire
from whom the relief s sought before moking an opder under'the Act.

15} Incaseof difference of opmito smopgst the members, the majori y
dicision shall prevail.
5. (1} Every Tribunal shall prepare a panel of persons suitable for
appointment a5 Conciliation CHficer under sub-section (6) of section 6, whith
shall includs the Muintenance Officers designsted under section 18,

{2} Persons referred o under sub-rule (1), other than Maintenane &
EMTicers designated under section 18, shall be chowsen subject to fulfilling tie
following conditions, namely:-

() he should be associated with an ergamisation whichis
waorking for the welfare of senior citizens andfor weaker
seciions, or in the arsa of edocation, heplth, poverty -
alleviation, women's empowerment, sostal welfare, . nusd
development or related Felds, for af least two years with in
unhlemished record of service;

(b} be showld be a senbor office-bearer 0f the ofganisaton; sed

i)  he should possess pood knowledge of faw:

Provided that & person who is not associated with oo

organsation of the kind memtioned above, may skso be inched: d

m the panel mentionsd in sub-rule {13 sebiect o fulfilling tee

[ollowing conditions, namely: —

(i) he must have & good snd unblemished record of pubic

servace i one or more of the aress mentioned in
clavse (3% and

(i) he sheuld possess good knowledge of law.
13) The Trbunal shall pubbsh the ponel mentoned in sub-rile §) D
genersl information an leasi vwice every vear on Ist Januacy and Ist By
respectively, and every time any change 15 effected theram.
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(4) Panel will be valid for two years,

(3) Concilistion Officer will be paid an honorarium per ease settled
by him, as may be figed by the Ste Covernment from tima to time, bl not less
than Rs 1000~ per case,

. (1] Anapplication for maintenance wder section 4 shall be mads in
Form A, 1o which & conert fee stamp of rupees five shall be affized in the manner lnid
down in clauses (a) and (b} of sub-section (1) of section 5.

(Z) Omrecespt of an application under suberyle (1), the Presiding (fficer
shall canse —

(a5 essenmial details 1w be entered in a Regaster of Maintenance
Claim Cases, to be maintained in such form as the Stle
Covernment may direct; and

(b s acknowledgement in Form B m be given, notwithstanding
anything coptained inrule 7 o the applicant or his authorised
representalive in case of hand delivery, and jis despatch by
post in other cases and the acknowledpement shall specify,
inrer- alis, the registration mumber of the application.

{31 Where a Tribunal takes cogmzance of a mmnﬂ:mdmm.m
ety e Presading Officer shall, afier sscertaming facts, get Form A complesed as
nceasately as possible, through the staff of the Tribunal, and shall, as far as possible.
et it authenticated by the concerned senior citizem or parend, or any persan of
arganization authorised by him and shall cause the same 10 be registered in
accordance with clapse () of sub-rule (2} above.

7. (1} Onreceiptof &n application under sub-section (1) of section 5, the
Tribunal shall satizfy ieself thor—

ta) the application is complete; and
ib) the opposite party has, prima facie, an obligation to maintain
the applicant in terms of sechion 4.

(23 In case where the Tribunai fincs any lacunae in the application, it
may direct the applicant to rectify sech lacunae within a reasonable time Limi,

8. (13 Once the Tribunal is satistied on the paints mentioned in
sub-rule(1y af rule 7, irshall cause 10 be issued 1o each person against whom an
application for mainienance has been fled. a notice in Farm C directing them
show cause why the applicanon shoukd not be granted, along with o copy of the
application and it enclosures, in the Tollowing monner @ —

(@) by hand delivery (Dasti) through the applicant if he so
desires. elee through a process server; or

‘{b) by registered post with acknowledgement due,
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(2} The notice ¢hall regaire the OppOsite party i @PPEST in person, on
ihe date to be specified i the notice and 10 show cause, in writing, as to why the
application should ot be granted and shall abso inform that, in case he fails to
respongd 1048, the Tribunal shall procecd ex- parte.

(3 Simulmnecusly with the issue of notice under sub-rules (1and (2},
the applicant (s} shall also be informed of the date mentioned in sub-mic {In by a
police tssued in Form 1

(4) The provisions of Order V of the Code of Civil Procedure, 1008,
shall apply, Foufans mwtandis, for the purpose of service of rotice under sub-rules
2y and (3] i

9, Incase, despite service of notice, the opposite party fails o show £ause  Procedins §5 Cote
i Tesponse 10 & notice, the Trbunal shall proceed ex parte, by taking evidence of of oon-
he applicant and muking such other inquiry us it deems fit, and shall pass an order 1‘{,":,:;’::,"’
disposing of the application. pany. Section 8.
10. “In case, on the date fixed in the nodice issued under rule §, the opposite  Procedum n case
party appears and acoepts his Tabifity 10 maintain the applacant, and the two of admission of
parties aiive at o munually agreed seiflerent, the Tribunal shall pass an geder (o7 JEREC ¢

accordingly,

11. {11 An application by the opposite party. under the pro ViSO 10 pracedure for
sub-section {5} of section 5 to implead any other child or relative of the applicani fmpleading
shall be filed on the first date of hearing as specified in the notice issued under "ﬂhﬂlm“
sab-rule (2} of role &: i

Provided that o such application shall be entertained afier such
first hearing, unless the opposite party shows sufficient cause Tor filing
it @t a later stage

(2} Om recetpt of an application under sub-rude (11, the Tribunal shall,
if it i% privaa ficie satisfied, after hearing the parties, sbout the reasoaableness of
such application, issue notice W0 sach other child or relative 1o show couse why
they should not be impleaded as 2 party. and shall after giving them an opportunity
of being heard, pass an order regarding thear impleadment oF peherwise.

31 In case the Tribunal passes an order of impleadment under
suh-rule {2), it shall cause a potice 1o be wsued 1o such impleaded party in Form C
1n-accordante with ruls &

12. (1) In case, on the date fixed in the notice issoed under rule 8, the Reference w
cHpposite party appears and shows csise agains! ive mainienance cluim, the Tribunal Conetlianea
chall seek the opinicn of both the parties as to whether they would like the matter #7165 sextion 3.
to be referred 10 a Concifiation Officer and if they express their willingness in this
behalf, the Tribunal shall ask them whether they woald like the matter o be referred
to @ person included in the panel prepured under rule 5 or to any other person
acceptabile to both panics.
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(¥4 Hhﬂhﬂmpﬁﬂﬁngumnypmm.whniwunmnﬂdhm:
panel under rale § or otherwise, the Tribunal shall appoint such person as the
Cﬂ:mﬂimmﬂfﬁm-mlhnm,ﬂdnhaunlmﬂmmmhmtm:hlhﬂﬂ
in Form E, requesting the Concilistion Officer o try and work oul = settlement
m%mmmﬁmhnwmmqgmmﬂﬂmmﬂ:m
of receipt of the reference.

(3} The reference in Form E shall he: accompansed with copies of the
application and replics of ihe opposite party theraio

13. (1) Upnnfﬂrﬂiptnflrtfh!ucnmﬂﬂ'mk{ll}.limfmﬂ:ilhﬁmmr
shall Inﬂmﬁmm:mw“m}'.iﬂimﬂ try to work out a
s:tﬂmmmpwhl:mhﬂthﬂumm.ﬂlhllnpuimuftmnmh from the
date of receipt of the reference.

{2 If the Conciliaton Officer succeeds in working ol @ seitbement

¢ to both the parties, he shall draw up @ memorendum of sctilement in

Form F, zet i signed by bﬂlhpa:ﬁﬂ.mdﬁr#ﬂdiwiihaminl’nmﬂ.uhng-

with all records of the case received from the Tribunal, back to the Tribanal within
i period of one month from the receipt of the reference.

(3 I the Conciliation Officer is unable n_umi.wniamuwnwhiﬁn
one month of receipt of @ reference. ander rule {12}, he shall return the papers
mﬂmﬁﬁmﬂ1MTﬁm1:1mgwimamninthtL;h¢wiugeﬁuumme
to bring about 3 settiement and the points of difference hetween the two parties
which coald nol ke reconeiled.

14. (1} Incase, the Tribunal roceives a report from the Conciliation Officer
under sub-rule (2) of rule Il.ﬂmgwiﬂmmw:nﬂMﬂhmhmmilM give
notice to both parties to appear before it on 4 dale 1o be specifisd in the notice,
andd confirm the seitlement

2y MMmm-dam:pn;iﬁndinmﬁmﬁuumm:pmﬂzs
appear before the Tribunal and confirm the settlement acrived at before the
Conciliation Officer, the Tribunal shall pass a final order a5 agread in such
settlement.

15, {I) Incase—

(i} the lppﬂuNIa} and the opposite paries 4o ot aree o
reference of their dispute to o Concilaation CHTicer ad per
rule 12500

{ii] the Concilianzon Offices appoinied under rale 12 sends &
repart under sub-rule (1) of rale 13, conveying inobility to
work out g setilement acceptable 1o bath the parties, of

{H1} B0 report is received from a Concittation Officer within the
stipulaied time-limit of one mcnth; or
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(1] in response & the nouce tssued under aub-rube (1) of mle
14, ong or hoth the parties decline to confirm the setilerient
wirked out by the Coneiliation Officer,

{he Tribunal shall give to both the parties an ppportunity of leading eviderre n
suppaxrt of their respective: chiims, and shall, afier a summary inguiry as profided
in sub section (1) of section 8. pass such arder as it deems fit, The Tribunal raay

take evidence by way of an affidavil.

{73 In case a regular enguiry i reqquired, the Tribusal may give pcual

ties i hoth the parties for lending evidence in supporn of their chims.

All such evidence insuch proceedings shall be taken in the presence of the chiclren

ﬂ'rdlﬁwnﬂnﬁmaphmwmmmmduﬁrmmnufmaimﬂhmqmmd

for and the proceedings shall be reconded in the Same mAannes a5 mAY b spea fed
for summons cases. The Tribuasl may take cvidenca by way of oo affidavit.

(3 Annirdu'pnndund:rmh_ﬂ.mln | or undssr sub-mle (1) dzove
shall be u speaking one, spelling out the Facts of the case ax sscerfained by the
Tribunal, and the reasons for the order

{4) milnpmingmtnrdﬂmmrmmlﬂﬂ.dﬁnﬂiqhmﬁw
party to pay maintcnance io an applicant, the Tribunal shall take the folloming
ino consideration;

{4} smount needed by the applicant 10 meet his basic reeds,
eapecially food, chothing, acenmmndation and healtcans:

(b} income of the opposite panys

(e} valeof, and scroal and poteatial income from the propesty.
if any, of the applicant which the opposile party wosald
inherit andfor ks in possession of; and

{ely Tribunal, if required, at any stage may ask the Mainterzmae
fficer or any official to evaluate and venfy the incon by
way of suppirt inspectrn/visit,

{5) A copy of every nrder passed, whesher final or interim, a0 an
application. shall be given 1o the applicant(s) and the opposite party or ther
representatives, in persan, or shall be sent 1o them thiough a process serves or By
registered post.

16. The maxinsurn masntenance sllowance which a Tribunal may ondr the
opposite party to pay shall, subject o 3 maximum of ten thousand rupes per
mnth, be fixed in such a manmer that it does pot excecd the morahly incomet rom
all sources of the opposite party, divided by the namber af persons in his fonily
counting the applicant or apphicants also among the opposile party's Farnily
members.

Maimum
A EEnce
aligwance.
Secron 9,
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CHAPTER IIT
Procedure of Appellate Tribunal

17. The Appellate Tribunal shall consist of three members, The Appellate
Tribunal shadl be presided over by the Dasirict Magisirate of the Disiract or any
afficer as may be nominated by the State Government nod below the rank of District
Magistrate. The non -official members shall be nominated from the following
calegory —

(1 - & social worker or representative from Non-Governmental
Organization working for the welfare of senior citizens: and

‘(11) an advocate who has worked in the field of social wedfure.

18 Anappeal under sub-gecthon (1) of section D6 shall be filed before the
Appellate Tribunal in Form I, and shall be accompanied by a copy of the impugned
ofder of the Mainienance Tribonal.

19. On receipt of an appeal, the Appeliate Trabumnal Shall register it in
register to be maintained for the purposc in sech form as the State Government
may direct, and shall, after registering soch appeal, grve an acknowled gement to
the appellant, specifying the appeal oumber and the pext date of hearing, in
Frum J.

20, (1} On receipt of an appeal, the Appellate Tribunal shall, afier
repiztering. the casc and assigning an appeal number, cause potice to be served
rpon the respondent under its scal and signature in Form K

{2} The notice under sub-rule (1) shall be issued thmugh registened
post with acknowledpement due, or through a process server.

{3} The provisions of Order W of the Civil Procedure Code shall apply
mrutaris marendis for the purposes of service of notice issued under sub-rule (1}

CHAFTERTY
Scheme for management of old age homes estublished under section £ ]

21. Al oid ape homes in the Stae being run by the State Government o
by Men-Goverpmentsl Organizations with the help of any Government grait shall
e Tiahle to scoommodate such senjor citizens who seek help under the Act before
the Tribunal if 10 nrdered by the Trsbunal. The facitities shall be provided o these
semior citizens on the same terms wnd conditions a3 are applicable o the other
inmates in these homes. All the Tribunals shall have the autharity 1o refer the
applicanis to these homes keeping in view thesr sconomic status.

22, (1) O1d age homes established under section 19 shall be run in

eecordance with the follewing noms and stnndards -—
(A} The home shall have physical facilities and shall be run in
sccordance with the operationat norms as baid down in the Schedule.

(B) Inmates of the home shall be selected in accordance with the following
prosceduse:—
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{a} apphications shall be inwited at approprise intervals, but al
least ance each year, from incligent senior citzens. as defined
insection 19 of the Act. desirous of Hiving im the hosmes

(b} i case the number of eligible applicants on any Oocasin is
mmmﬂﬂnumbﬂﬂpin:ﬁnjmjhti:inahumfm
admission, selection of inmates will be made in the following
MANEr—

(3} the mere indigent and needy will be piven preference

over the less indigent applicants,

(it} other {hings being equal, older senkr citizens will
e given preference over the Jess old,

(it} other things being equal, female applicants will he
given prefargnce over make } 3

fiv} illiteraie andior very infirm senior citizens may lso
be gdmited without any formal application if the
Distrlct Magistrate or other compatent authority,
designated by him for Hr:purpmt.iss-liﬁﬁud thist
the saniorcitizen 5 nok innpmikhmmmknﬁmnul
apphecation, Ml 15 badly in necd of shelier.

{C) Whlhmmdﬁn‘hrﬂ:ﬁmﬁumwém[ﬂldm{mﬂhnﬂdhﬁlﬂm
shall be made on e hisis of religion or saste.

LB mhmﬂuﬂlpmvmugmubdziuthrmmdwmmum.
unless a mabe and a female inmate WE gither hlood relations or a
married couple-

iE) Day-to-day affairs of the old age home shall be managed by 8
Management Committee which shatl be constituted in accordance
with orders amd gundelines tgsued by the Stte Government froem
time to time, soch that inmates s alse suitably represented o the
Commillec.

{2y State Govemment miy pasine derailed guidehn:#’mﬂcm {roam me
1o fime for sdmistion inn and managemeat of old age homes in aocordance with
the noemns and standards as-laid down m sub-rule (T}

CHAPTER Y

I}munﬂpnﬂmnfu::ﬁhiﬂh{qm"nu

23, (1) The Ivsmrici Magisiraie shall perform the duties and excreise the Dutles and paws

mentioned in sub-rules (2) and {3} s0 as 10 ensure that the provisions of the il

Act ure properly carmed ot in his district,
¢y Tt shall be the duty of the Dhstmct Maghsmate 10 -

[} ensure that life and properiy of zanior citizens 0f the district
are protected piidd they are able o live with security and
dignity;

o the Disrict
yistrace
Section 19 and 7
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(atd

(i}

{av)

(v

(v}

Lt}

AT T

(i}

(1

(w1}

aversee and momitor the work of Mainlenance Tribunals
and Maintenmnce Officers of the district with a view 10
ensuring timely and far disposal of applications for
rmainienance, and execution of Trbunals’ miders,

oversee and monitoe the working of old age homes n the
district st a8 1o ensure that they conform 10 the standards
ltiddnwﬂimhﬂ:mlm.ndmmhm‘guidﬂbnﬁmdmdtﬁ
of the State Government,

ensure regular and wide pablicity of the provisions of the
Act, andt Central and State Government’s progrummes for
the welfare of sendor citizens,

encourage and coordiniate with panchayais, municipalitis,
Nehru Yuwa Kendras, educational nstitutions and especially
their Mational Service Scheme Units, organizations,
specialists, Expens, activisis. oo, working in the district so
that their resources and effars are effectively possled for ihe
welfare of senior citizens of the district;

mmwmdﬂmdyumnm;ﬂhfmmhr
citizens in the event of namural calamities and other
EMETEENCES,

ensure periodic sensitization of officers of vanous
departments and local bodics concerned with welfare of

genior citizens, wowards the needs of such citizens, umdl the

duty of the officers towards the lattir;

review the progress of investigation and trial nf cases
relating to scmior citizens in the distriet, except in Cilies
having & police commissionet;
ensure thas adeguate number of prescribed ppplicatson forms
far paintenance are pvnilable in offices of common contact
for citizens like Panchayats, Post Offices. Block
Devclopment Offices, Tahsil Offices. Collectarase, Police
Srations, eto.;

promaotz estabfichment of dedicated Helplines for senioe
citizene st district headquarters, 10 begin with; and

perform such other functions as the State Govemmenl may,
by order, assign to the Dhistrict Magisiraie in thas behalf,
Fricim paimee 1o Tirme.

{3} With g view to perfoeming she duties mentioned in sub-rule (2), the
Dristrect Magistrate shall be competent to fssus sirch directions. not inconsisbent
with the Act, these rules, and peneral guidelines of the Ste Govermmienk, 45 may
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be necessary, 1o any concerned povermént o statutory agency or body werkimg
in the district, and especially o the following:
" {a) officers of the State Government in the Polica, Health and
Publicity Departments, and the Depariment dealing with
wilfare of senior citizens;
{b} maintenance Tribunais and Concilistion Officers;
{c) panchayats and mumicipahtes; and
() educational insEhtiDNE.

{41 In order to implement the provisions of the Act, Dismoict Magistrate
or an officer designated by the Dhstrict Magistrate not below the mnk of Sub-
Divisional Magistrate, shall have the power to refer the case of a senior citizen who
may be considered “indigent” under the provisions of section 19, 10 the Tribunal.

{5y In case of a denger o life or property of a senior citizen, it shall be
thie duty of the District Magistrate or an officer subordinate w him duly muthorized
to protect the life and property of such senior Citizen.

(6} In case a sendor citizen requines protection or is destitute it shall be
the duty of the District Magstraie or the officer suburdinate to him duly authonized
1o provide shelter in an old age home being run by the State Government or Nan
Governments]l Crganization,

(7} The District Magistrate or an officer subordmate o him shall also
make suitable arrangements for medical care for abandoned and indigent seniod
citizen incaseof emergency.

£ A senior chtizen shall be considered “indigent” undes section 194
his monthly income is Jess then Rs. 15004,

CHAPTER VI
Protection of life and property of senior citizens

24, An action plan under section 22 {2) shall be notified by the State
Government within a period of six months from the date of publication of these
nules in the Official Gazette and may be revized from time B Dme

CHAPTER VI

STATE COUNCIL AND DISTRICT COMMITTEES OF SENIOR
CITIZENS

25,11} The Smie Covernment may, by onder, establish & Siate Council of
Senjor Citizens to advise the Stase Government on effective implementation of the
Act and 1o perform such other functions in relation to senior citizens ax the State
Crovernment my specify. |

Actinn plan for
ibr peoigction of
hfe and progery
nf senioy
citizens. Secion
a2

Smte Coopcul af
Senior Cilievss
Section A2



DHiencl
Comenives of
Lemior Citizens
Section 1MLk
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iTy The State Conneil shall congist of the fallowing members.
namely \—

(i) Minister Social Welfare . Chalrman, ex-officio

(i) Secretaries of Departments of Social . Members, ex-officin
Justice and Empowerment, Secreiarics,
Health, Home, Poblacity, Public Relatinns,
J:ﬁr::tﬂr{'_‘:n:'ninﬂ’ﬂli.atud Legal
Remembrancer and cther subjects of
comeeen to the SEmios LitiEEns

(i} Three specialists and activists in the : Members

field of welfare of senior gitigens, o
be nominated by the Stc Grovemmment

(i) Three of EmIneHL se1id citizens 10 be :Wembess
pominated by the State (G ernment
(v} Drirectar \ncharge of Senioe Citzen's . Member-Secretary.
Welfare in the Smie ex-oflicho.

{3 The Stac Council shall mest a6 least onee in fiw months.

(4) Temure of the reribess of the State Council, odher thnm ex—officm
members, rulmufmmﬂultnfmnﬂmnﬂlmcﬁnmiwmmshmudm
n period of twe years.

26. {1} The State Giyvernment may, by urdﬂ.ﬂulﬂhhntﬁmmﬂuﬂmmm
of senior ciizens  for each district o advise in effective and coordinated
hupl:mmimuhhn Act at the district level, and to perform such other functions
in relation to seni(r citizens a the district fevel, as the State Government may

2) The Dhsmet Commitiee shall meet cnce every QUATIET

_ {3} Composition of the District Cormmites, berure of meembers {other
than ex-officio members), rubes of procesure and other ancillary matiers shall be
such a5 the Stute GoveTmment may, by arder, specily.
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FORM A
| See rule 6§ ) andi 3] |
Applicathon for mainlensnce under seetion 5 (1) {a) and (k) of the Act
LU R P R NS S

1. Name of the applicant :

2. Mame of Father! Hushand

3. Complete Postal sddreas :  Village ... ie, T e
STl e TS S *
P S RRRTE s i b s asbmb P Lo i i
POt OIS i hadis Prtnde i e
b T e e L

g

MName of Childrenw/Relative from whom mamenance claimed ;
5. Present Address of Childeen J Relatives ;

TR . i i o e i L T
6. Permenemt Address of Children / Relative:

Betails of order agans which the present appeal 15 being ek
Grounds of Appeal :

10, Relsef, prayed for

11, Interim prayer, if any

& e

Applicant
Verification
I dox hereby venify that the satements made above by meare true o the best
of my koowledps and belicf and in verification thereof 1 pat my signature
hereunder:

Signature of ibe applicant,
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FORM B
[ See raelie (20 (W) |

Acknowledgment

Received from Smt/ShriMs.......oo eSO Danghier of SmSheif
. P AR L s . four coptes of the application preferred, under
sub-section (1) of section 5 of the Mainiepance and Welfare of Parents
and Senior Citizens Act, 2007 which has becn registered and assigned the
APPHEALION MO....orss s T Ak e

Signapgre with Seal
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FORM C
[ Bee pule BI1]
Before the Presiding Officer, Mainténance Tribunal
Application No. Lol e
o a1 L S R

.......................... Applicant

Versus

S B s S B i

NOTICE OF CAUSE

Whereas an application for maintenance under section 5(1) of the
Maintenance and Welfare of Parenis and Senior Citizens Act, 2007, has been flled
wheretn yiu have been joined as respondent and of which a copy i enclosod, has
been presented befose this Tribunal.

You are hereby informesd that the said application has been fixed for hearing
1 I | [ [E———— and that if you wish o state anything in reply to the
application, you may appear before this Tribunal on that date, and file your
writien siatement 3 { Threed days before that day either in person or through any
Advocats duby mstructed in this behatf.

Take notce that in default of your appearance on the dawe aforementionad,
the case shall be hedard and decided in your absence.

Ciiven under my hand and the seal of the Tribanal this . .. day
ol s

BY ORDER OF THE MAINTENANCE TRIBUNAL, .. —— ey
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FiORM D
[ Sew rrate B3} |
Before the Presiding Officer, Mainienance Trilunal

Applcation Mo, i s i A i
Ta

2 e i | O O L
TR R e i A Applican:

Vs

SRHISML . cvanmnmime s e sy
............ - Rezpondent

NOTICE

Wharaas an Application has been filed by you under section 5(1) of The
Miintenance and Welfare of Parents and Semor Citizens Act, 2007 before this
Tribanal;

And wheress mow (his Tribtnal has fixed vour application for heanng a
................. R P e T

And whereas now i you wish to urge anything in support of your plea
taken in your applicanon, you may appear before this Tribunal on that date either
in person of through aoy Advocate duly insmucted;

Now, take notice that in default of your appearanee on the date
aforementioned, the case shall be heard and decided in your absence.

Given under my hand and the seal of the Tnbunal this Coomnme
[ 514 o - =

BY ORDER OF THE MAINTENANCE TRIBUNAL, ...

Signature with seal
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FORM E
[ Seermbe 12030
Before the Presiding Officer, Mointenance Tribunal
Application No. ... AT i i ;
To
Kuchject ;. Application No. | A versid =)

Whereas an Application has been filed by the applicant under section 5{1)
of fhe Mainienance and Welfare of Parents and Senior Citizens Act, 2007, before
the Tribunal;

And wheress the subject cited Application was fized for hearing 0t.....

And whereas in response o the notice given in Form C to the opposits
pasty. the opposite pamy ampesred and showed cause against the maintenance
claim; '

And whereas the Tribunal has sought the oparuon of both the parties as 1o
whesher they would like the matier to be refered 100 Copciliation Officer;

And whereas now both the partics have expressed their willingness in this
behalf and upon te asking of the Tribunal whether the parties wonld like the
mutier g0 be refermred 1o @ person included in the Panel prepared under rule S.or i
any other persan acceptable 1 both the parties, now Tath the partied have agreed
for your being appointed as the Conciliation Officer in the subpect cited cose:

Now, through this leticr you are requested Lo bry and work oul 2 sefilement
acceptuble 1o both the parties, within a period not ex ceeding one manth from the
date of receipt of this reference. Copies of the apphcation and replies of the
opposite party thereio are enclosed herewith.

Presiting Officer
Maintemance Tribunil

"l'l.
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FORM F
| Bee rule (372} )

MEMORANDUM OF SETTLEMENT

This Memorandum of Settlement (MoS] 18 worked out on this .o
(i SR —— e — .70, ) [ — | T S =
{here- in-after refiemest to as the fu’ﬁlpnrt:.' 1 and Sh.Bmil....

{here-in-after refemed 1o as thee “scoond party ).

Whiereas the learned Maintenance Tribunal hag designated me as the
Corciliation Officer and has directed o work out 3 setfiement acceptable o both
the partics and to draw up & Memorandum of Setilement vide orders
M ......... e &

And wherens in pursuance to the orders of the learned Tribunal. the
Conciliation Officer vide letter ARed . .o . summoned both the parses

And whengas now with the best efforts of the Conciliation Officer, both the
parties sre now entering into this Memarandum of Settfemen 0 formalize various
terms and conditions of this Mo§ reached between them.

Now, therefore, the parties heretn hereby agres and this Memorandum i
Settlement wimesseth ns follaws:

1. Thar the :—qcund purty has agreed fo maimtain the first party 1o provide
such noeds of the life like shelier, food, clothing, medical facilities eic. which
shall made the second party to lead & normal life-

2. That the second party shall pay & sum of  Es. . s b casl ety R
the first party on acoount of pocket money a8 well as to meet Ihe-:lly T day ety
Expenses., This will be paid throwgh -.mede of payment by

sty s ey RO TR mmlll'l-

1. ‘T'hat if at-any stage, the sccond party fails to provide the Facilifies as
mentioned in the clonse (1} above, then the second party shall pay o sum of
RS ioioreseans s, per month as a Maintenance Allowance to the first party.
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This amownt shall be paid by dage of every s trough. e
maode of payinent

4. That the secomd party undertakes that in case be/she fails 1o abide by the
terris and conditions of thie MoS then, the second panty shall be liable o be
proceeded agatnst under the provisiuns of the Maintenance and Welfare of Parents
and Sembor Catieena Act, 2007 aswell as the rules framed thereumder,

Moge ~— Mlso inclade any other-terms and conditions of the settlemant here

Signed by the parties w0 this Memorandum of Setdement on the date
mentioned by them and it shall corme anto force afier all the parties have signed.

In witness whereol the parties hereto have set their hands, in 1oken of
acocpiance.

First Pasty Second Party

Witness Mo |

Witnegs Mo, 2
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FORM G
[See rule 13(2) |
Before the Presiding Officer, Malntenance Tribunal
In Applicalion PE0, e o
1 1 A
oo Applicant
Viersus
P i i bt
.................. .. Respandent
SUBMISSION OF REPFORT
Fagpectfully showeth —

1. That this learned Tribunal was pleased 10 designate the undetsigned s
the Coaciliation Officer under the provisions of the Maintenance and Weltare of
Parents »nd Semios Chizens Act. 2007.

2. That wide order dared , ihis learned Tribunal directed to
work out 1 setiferment which is acceptable 1o bath the parties and to draw up a
Memoramdum of Settlement.

3. That in pursuance o the opders of this Tribunal dated . with the
best efforts of the Conciliation Officer, 8 Memornnd um of Serilemen dated .
has been reached which is accepable 1o both the parties.| Copies 1o be atached).

4. That the following is the detsiled report. which has led to the working
aut of the enclosed Memorandum of Settlement.

Reporl i—

Fince: Concifintion Officer
Diated:
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FORM H
[ See rule £373) |
Befare the Prosiding Officer, Maintenonce Tribunal

In-Apphication Mo. ..o L BT R o
Sl it el Sl R T L oo
oy errrrrre L A A Applicunt
Vierims
R T il e b R S )
................... - Respondmmr

Respectfully showeth:

1. That thic learned Tribunal was phessed 10 designate the undersigned as
the Conciliation Offrcer undes the provisons of the Mainenance and Wellare of
Parents and Senior Citizens. Acs, 2007,

2-"Tha e e flamme " T . theis learmed Tribunal
directed 1o work out 2 sertlernent which is acceptable to both the partes and 1o
draw up a Memorandum of Settlermend,

3: That in pursuance io the orders of this Tribanal, the Concitiation Offwcar
vide his letter dated e voee SETIOOMNED Both the partics © appear belfore
BTN | i o] R o AN,

4, That on ihe dnie fimed, both the pariies appeared hefore the Conciliation
Oificer.

§. That oo the date fixed, nuampmb]:uﬂr.mnumuld not be reached
However, the p-ﬂ-l'hﬁ WeIe- AERln RO T, oo conn s aiin s i et
v e R Bm;sm:hmmr.mlmm

nunl:l h-: n:m:h:r:l

. Thot sinee no settiement coukd be worked out between the parties inspile
of the best effors of the Conciliation COfficer, o5 per the detuils given bebow —

B e SRR L Gl .
Y o i e e A .

7. Thai the points of difference due to whick the matter could not be
recamciled are 05 under —

B. That in view of the facts stated abowve, the circumstinces demimed that
this learned Tribanal may proceed further i the matter as it deems fit and proper
in the circomstances of 1his case and the popers recelved from this Tribunal are
returned henewith,

Place ; Comciliation Oifficer
Drated :
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2 Mame of Father! Husband :
3, Complete Postal address :

FORM 1
| Slee rade I8 |

Appeal for maintensnce under section 16 of the Act before Appellate

Tribunal

| Form for filing an hppﬂlbehmﬂicﬁppzlhm’rﬁm! under section
16(1) of the Mainienance and Welfare of Parents and Senior Citizens Act. 2007]

Name of the appellant -

4. Mame ﬁﬂﬁmﬁﬂﬂummmmm:
5. Present Address of Children / Relatives :

._.
el o el

i T 5 T N G L S

Yearly income of the ChildrenRelative from all sources:
Dictails of order against which the present appeal is being filed:

Crounds of Appeal:
Relief, prayed for:
Imerim prayer, if any:

Applicant

Verification

1 dio hereby verify that the siatements made above by me are true to the best
of my knowledge and belief and in verification thereof 1, pur my signature
hereunder:

Signature of the apphicant
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FORM J
| Sew rule 19] J
Before the Appellote Tribunal
Received from SmU/SRAMS. ..o 500 of St FShAMS oo .

four copies of the appeal preferred under sub section (1) of secton 6 of the
Muintenance and Welfare of Parenus and Senior Citizens Act, 2007 agains! the

orderdmed L ... passed by the Maintenamce Tribunal,
......................................... vererer Which has been regrstered and assigned the Appeal
.S Y SO TPt kO s s - The date of hearing of appeal is fived
| ", R ol ok B R ' A A P - AMIPM
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FORM K
| See rule 20]
Before the Appellate Tribunal
gl W el o bt i i "o e U
e B R S S ! e, Ve o Applicant
Viersun
el e i SIS I L Respondanr
NOTICE OF CAUSE

Whereas an appeal under section 16(1) of the Maintenance and Welfare of
Parents and Senior Citizens: Act, 2007, against the order dated ... cvrmmmeerrrrs

passed by the Maintenance Tribunal, has been filed, whesein you have been
jorned a5 respondent and of which a copy s enclosed, has been presented hefore
this Appellate Trbunal;

Mow, you are hereby informed that the said appeal has been fixed for
Feartmpar s L A e - and that if you wish towrgeanyihing
i reply to the appeal, you may appear before this AppellateTribunal on that date,
sl file your writien statement % (Three) days before that day either in person oF
through any Advoeate duly instrucied in this behalf

Take notice that m defanh of vour appearance on the dste aforementioned
the cage shall be fennd ard decided in vour absenee,

Given under my hard 2 the seal of the Tribunal this oo day
g e

BY ORDER OF THE APPELLATE TRIBUNAL, v v (Name of district)
Slgnsture with seal
MAVREATSANDHLR,

Financi] Commissioner and  Principal
Secreiary o Government Harsana,

Social Fustice and Empawerment Depaitieat,

4505-LH -H.G.I.. Chd.

&



